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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH
…

Original Application No.290/00147/2014

   
    Jodhpur, this the 8th day 
of May, 2018 

CORAM:   

HON’BLE MR. R.RAMANUJAM, MEMBER (A)
HON’BLE MR. SURESH KUMAR MONGA, MEMBER (J)

Manak Singh s/o Shri Anop Singh, aged about 26 years, resident 
of village and post-Tena (Nahar Singh Nagar), Tehsil- Shergarh, 
Distt. Jodhpur (Raj) – 342028.

      
  …Applicant 
(By Advocate: Shri J.K.Mishra)

Versus

1. Union of India through General Manager, North-Western 
Railway, Malviya Nagar, Near Jawahar Circule, Jaipur-17.
2. Chairman, Railway Recruitment Cell, North-Western Railway,
Durgapura Station, Jaipur.
3. Dy. Chief Personnel Officer (Rectt)., Railway Recruitment Cell, 
North-Western Railway, Jaipur.

     …Respondents

(By Advocate: Mr. Darshan Jain proxy counsel for Mr. Vinay 
Jain)

ORDER (ORAL)
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Per Hon’ble Mr. R. Ramanujam, Member (A)

    Heard both sides. 
 2. The applicant has filed this OA seeking the following 

reliefs:-
 “(i) That impugned order/panel dated 20.03.2014 

(Annexure-A/1) to the extent of declaring the applicant as 
unfit may be declared illegal and the same may be quashed. The
respondents may be directed to consider the candidature of 
applicant for verification of documents on the basis of 
educational certificates & disability certificate issued by 
competent authority and they may also be directed to place 
the name of applicant in the select panel at appropriate place 
on the basis of merit with all consequential benefits. 

 (ii) That the respondents may be directed to produce the 
original record of selection proceeding held in pursuance of 
employment notice No.2/12 dated 08.09.2012 pertaining to the 
applicant. 

 (iii) That any other direction, or orders may be passed in 
favour of the applicant which may be deemed just and proper 
under the facts and circumstances of this case in the interest 
of justice. 

 (iv) That the cost of this application may be awarded.”
 3. It is submitted that the applicant applied for various 

post in pay band 5200-20200 GP R.1800/- in the respondent 
department in response to a notification dated 08.02.2012 
inviting applications in the prescribed format. The applicant 
came under the Physically Handicapped Quota having been 
certified to be more than 40% orthopedically disabled. A 
written examination was held on 08.01.2014 for selection to the 
posts and the applicant emerged successful.  He appeared before
the authorities on 31.01.2014 for submission of original 
documents for verification.  However, he was declared ‘unfit’ 

 thereafter without disclosing any reasons. Aggrieved by 
the rejection of his candidature in this manner after being 
declared successful in the written examination, the applicant 
is before us. 

 4. Learned counsel for the respondents drawing 
attention to clause 17.07 of the employment notification raises 
a preliminary objection regarding the maintainability of this 
OA in this Bench. It is contended that any legal dispute could 
only be agitated before the CAT, Jaipur Bench. 

 5. The learned counsel for the applicant would, 
however, contest the legality of such a stipulation stating 
that as per the Administrative Tribunals Act and the Rules 
framed thereunder, the Jodhpur Bench had jurisdiction as the 
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applicant opted for employment in Jodhpur and Bikaner 
Divisions. Further, the applicant is a resident of Jodhpur.  Such 
statutory jurisdiction of this Bench could not be ousted by 
an employment notice to the contrary.  

 6. We have considered the preliminary objection. Since 
the applicant is a resident of Jodhpur and the respondents had
invited applications for employment at various places at 
Rajasthan including Jodhpur, such a provision that the Jaipur 
Bench alone of this Tribunal would have the jurisdiction does 
not appear to be in consonance with the Administrative 
Tribunals Act and the Rules framed thereunder. The source of 
authority  of the employer to oust the jurisdiction of Benches 
in this manner is not indicated.  Accordingly, preliminary 
objection raised by the respondents is overruled. 

 7. Learned counsel for the respondents would submit 
that the applicant was required to strictly comply with the 
provisions of notification dated 08.09.2012 in regard to 
submission of documents.  It was noticed that the applicant 
had not signed at the relevant place in the Certificate issued 
by the Medical Board concerned regarding his permanent 
disability.  The Certificate produced by the applicant at the 
time of document verification did not match with the 
Certificate provided at the time of submission of application 
form. The applicant himself had accepted that he appended his 
signature in the original Certificate subsequently without 
informing the competent authority. Accordingly, the 
Certificate was not considered authentic and his candidature 
was rejected.

 8. We have considered the matter.  It is not dispute that 
the applicant had applied for employment in response to the 
notification dated 08.09.2012 and was declared successful in the
written examination.  It appears that the applicant produced 
a photo copy of the Certificate as available at the time of 
submitting his application, which did not contain his 
signature.  At the time of document verification, the applicant 
noticed it and consequently appended his signature in the 
original Certificate so as to avoid rejection of his candidature
on that ground. 

 9. The issue is whether the applicant’s candidature is 
liable to be rejected only for the reason that he did not 
append his signature on the original Certificate at the time 
when it was issued.  A careful perusal of the Certificate would 
show that the same had been signed by Chairman and other 
Members of the Medical Board.  The applicant’s photo along 
with his signature is also pasted thereon. There is nothing to 
indicate that the Certificate was not genuine except for the 
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lapse of omission on the part of the applicant to sign at the 
relevant place. Clearly, such omission was inadvertent and 
does not vitiate the genuineness of the Certificate.  We are 
accordingly of the view that it is not a fair ground for 
rejection of the candidature of the applicant who had 
emerged successful in the written examination. We, therefore, 
have no hesitation to direct the respondents to accept the 
Medical Certificate of the applicant and proceed with the rest 
of the process concerning the candidature of the applicant 
for selection in accordance with the notification / rules.

 10. OA is disposed of in the above terms.  No costs. 

       [Suresh Kumar Monga]
[R.Ramanujam]

               Member (J)    
Member (A)
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